139 Calling Attentian

Wild Life (Stock Declaration) Rules,
1974.

[Placed in Library. See No. LT 8961/
75 for i and ii].

I.Annual Report and Audited Ac-
counts 1972-73 of the Salar Jung
Museum Board, Hyderabad,

H. The Indian Museum Recruitment
(Second Amendment) Rules, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAYV); Sir, I beg to lay on the
Table—

I. A copy (in English and Hindi)
of the Annual Report and Audited
Accounts of the Salar Jung Museum
Board, Hyderabad, for the year
1972-73.

[Placed in Library. See No. LT 8963/
75].

II. A copy (in English an<j Hindi)
of the Department of Culture Noti
fication G.S.R. No. 1335, dated the
14th December, 1974, publishing the
Indian Museum Recruitment (Second
Amendment) Rules, 1974, under
sub-section (3) of section 15A of

the Indian Museum Act, 1910.
[Placed in Library. See No, LT
8965/75]

REFERENCE TO SUPPLY OF COAL
FOR THE RAILWAYS

DR. RAMKRIPAL SINHA (Bihar):
Sir, the Railways have coal only for three
days. It is a very serious problem. There
is a Call Attention Notice. You have
rejected it. It is a very serious subject.

MR. CHAIRMAN: Let it be. But we
have not allowed it.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE
Recent disturbances i,the Jama
Masjid area, Delhi resulting in loss of
life and property

SHRI MOHAMMAD YUNUS
SALEEM  (Andhra Pradesh); Mr.

Chairman, I beg to call the attention of
the Minister of Home Affairs to
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the recent disturbances in the Jama
Masjid area, Delhi, resulting in loss of
life and property.

THE MINISTER OF STATE IN THE
MINISTRY OF HCME AFFAIRS (SHRI
OM MEHTA): Mr. Chairman, Sir, Itis a
matter of deep concern and sorrow that
12 persons lost their lives and a number
of persons were injured in the
disturbances which occurred in the Jama
Masjid area on February 2, 1975 and on
February 14, 1975.

On 2nd when the Zonal Advisory
Committee of the DWB was holding a
meeting presided over by Shri Shah
Nawaz Khan, Minister for Wakfs, it was
disturbed around 10.30 A.M. by Shri
Abdullah Bukhari and a large number of
his supporters. They broke into the
building, broke up the furniture and tried
to set fire to the Shamiana. A
determined attempt was made to rush
towards Shri Shah Nawaz Khan who went
into an  adjoining room. It was in
these circumstances that Shri ~ Bukhari
along with 87 others was arrested.
Some members of the crowd managed to
escape, rushed towards Jama Masjid and
set afloat rumours that Shri Abdullah
Bukhari had been shot by the Police.
Public exhortations wefe made that the
people should take revenge against the
police. Soon a large mob  collected
around Jama Masjid, surrounded the
Police Po«t, set fire to , police van and
smashed the doors of the Police Post.
Attempts were also made to set fire to
the building. Soda Water bottles, brick-
bats and acid bulbs were thrown into the
Police Post. e situation further
deteriorated at the junction of Chawri
Bazar and Jama Masjid where the mob set
fire to a DTC bus and to some shops in the
western side of the mosque. Large scale
rioting occurred in the area on the
western, southern and northern sides of
the mosque. The police were subjected to
heavy brick batting and gun fire from
house tops.  When tear gas and lathi
charge proved ineffective, police opened
fire and brought the situation under con-
trol by 1 p. M. It is a matter of grief that
nine lives were lost, out of whom
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two were victims of argon and the remaining
six died of bullet injuries including one from a
12 bore gun. 91 persons including 66
policemen besides the SP (Central),
ADM(Central) and Addl. SP (Central) and the
SDM, Darya Ganj had received injuries. Three
police vehicles, one DTC bus, 4 private cars, a
large number of cycles and 23 shops are
reported to have been damaged in the riots.
Five cases of rioting, attempt to murder and
arson etc. were registered.

Curfew wa, clamped in the entire affected
area from 12.15 PJVIL. on 2-2-75 to 7.00 AM.
on 4-2-75. Night curfew was imposed in
Sadar Bazar and certain other sensitive areas
as a precautionary measure. Curfew in the
affected areas was relaxed from 9.00 A.M. to
11.00 AM. and 4.00 P.M. to
6.0 P.M. on 5th and 6th February. On
Friday, the 7th, it was relaxed from 8.00 A. M.
to 10.00 A.M. 12.30 p.M. to 2.30 p.M. and
4.00 p.M. to
61 P. M. to enable attendance at Friday
prayer in Jama Masjid.

On 7th February some sections of the
crowd while returning from prayers at Jama
Masjid demonstrated before the police force,
went round in procession and indulged in
stone-throwing at a few places. Attempts were
also made to snatch rifles from a couple of
constables. Two policemen were injured.

On 8th February curfew was continued with
relaxation from 8.00 A.M. to 10.00 A. M. and
4.00 to 6.00 p. M. On 9th and 10th February if
was relaxed between 8.00 A.M. and 12.00
NOON and between 3.00 p.M. and 6.00 P.M. in
areas around Jama Masjid and in the rest of
the affected areas curfew was continued only
from 10.00 P. M. to 6.00 A. M. From 11th
February onwards curfew was imposed only
from 6.00 P.M. to 8.00 A.M.

At about 1.30 P. M. on the 14th February
about 800 persons returning from the prayers
started brickbatting at the police Post at Jama
Masjid and also hurled crackers at the police.
Despite repeated appeals from the police to
disperse, the mob continued
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to be violent and brick-batting was intensified.
A section of the mob also indulged in arson.
Police had to fire tear gas shells at different
places to disperse the mob. Seven persons who
got trapped in' a restaurant set on lire by
miscreants and received burn injuries. They
were rescued by the police and Fire Brigade
had removed to a nearby hospital. Three
persons have succumbed to their injuries. The
fire was brought under control immediately
but in the meanwhile three shopg had sufferred
damage. 28 policemen including one DSP
were injured owing to brick-batting. The
condition of six is reported to be serious.
Round the Clock curfew was reim-posed from
2.30 p. M. on the 14th to be in force till 12.00
NOON on the 18th February. It wa, relaxed
from 3.00 P. M. to 5.00 p. M. on 16th and 800
A.M. to 10.00 A.M. and 4.00 P.M. to 6.00 A.M.
on 17th and 18th February. 68 persons have
been arrested in connection with the day's
incidents. Police patrolling in the area
continues. 681 persons have so far been
arrested.

An amount of Rs. 88,000 has been
sanctioned towards relief of the families of the
deceased and seriously injured persons (@ Rs.
5,000 per family of deceased and Rs. 1,000
per injured). Rs. 59,000 have so far been
disbursed. The remaining persons who have
been sanctioned relief have yet to come to
receive the amount.

Several eminent leaders of Delhi including
Shri  Khurshed Ahmed Khan Member
Parliament, Shri Mir Mustaq Ahmed,
Chairman, Delhi Metropolitan Council, Pir
Zamin Nizami. Sahebzada Mustahasin
Farooqui, Prof. Mohammed Hussain, Vice-
Chancellor of Jamia Millia and the Chairman
Delhi Wakf Board have persuaded Delhi
Wakf Board and Shri Abdullah Bukhari to
refer their dispute to arbitration by Shri
Mohammed Shaft Qureshi, Minister of State
for Railways. Shri Qureshi has also agreed to
arbitrate.

Shri Abdullah Bukhari has expressed his
anguish at the serious and unpleasant
incidents which took place on 2nd February
and thereafter and has
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given an assurance that h, would cooperate
with the authorities in restoring normalcy and
miantaining peace in the area. Shri Bukhari
has been released from detention.

I appeal to the Hon'ble Members of the
House and leaders of public opinion to
cooperate in promoting an atmosphere of
cordiality, understanding and peace.

SHRI MOHAMMAD YUNUS SALEEM:
Mr. Chairman, Sir, this unfortunate incident
which took place on the 2nd February, 1975
has got two aspects: firstly, the question of Mr.
Abdullah Bukhari to be appointed the Imam of
Jama Masjid. Sir, this is a dispute between the
Delhi Muslim Wakf Board and Mr. Abdullah
Bukhari and his father. Therefore, we are not
much concerned with that dispute. [ am glad to
hear that my friend. Mr. Qureshi has agreed to
arbitrate between the Wakf Board and Mr.
Abdullah Bukhari and we hope that good
result would comt out. But, Sir so far as the
unfortunate incident which took place on the
2nd February, 1975 is concerned, it has got
very serious repercussions. It is not an incident
which took place all of a sudden. It was
reported in the press and it was known to
people that Mr. Abdullah Bukhari was making
furious, provocative speeche, in the mosqu at
the time of prayers. On the 2nd February when
this incident took place, in Bachchon ka ghar,
which is situated in Darya Ganj about three
furlongs from the Jama Masjid, as has been
stated by the hon. Minister, Gen. Shah Nawaz
Khan was to preside over a function to
inaugurate the working of the Zonal
Committee of the Muslim Wakf Board. Sir, it
has come in the papers that on that day from 7
O'Clock .in the morning, furious speeches
were made on the loudspeaker from the
mosque, provoking the people and inducing
them to go in a procession to Bachchon ka
Ghar from Jama Masjid which, as I said, is
three of four furlongs; from Jama
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Masjid. When breach of peace was ap-
prehended, when threatening letters were
received by the Wakf Board and when the
conduct of the supporters of the Imam was
suspicious, I want to know from the Minister
why no action was taken to stop the procession,
the rowdy procession which was shouting
slogans like "Gen. Shah Nawaz mur-dabad"”
and so on and so forth? When the procession
starts from Jama " Masjid, it ha to pass through
the main road to reach Bachchon ka' Ghar. Sir, I
still feel that if the procession had been stopped
there when it became rowdy and they were rais-
ing objectioable slogans, the incident could
have been avoided. What happened?

[MR. DEPUTY CHAIRMAN in the
Chair].

When this procession led by Imam Abdullah
reached Bachchon ka Ghar, the iron gate of
Bachchon ka Ghar was locked. And the
members of this mob, of this unlawful
assembly, forcibly, broke the iron gate and
entered the compound of Bachchon ka Ghar.
Sir, it has been reported, and it is admitted by
the Minister himself, that police was already
posted there because there was apprehension
of breach of peace. The police did not take any
action. In spite of the fact that the iron gate
was broken, no action was taken. These people
were permitted to enter the compound
forcibly. They smashed the Shamiana and
broke the furniture belonging to the orphanage
with the result that at the instance of certain
persons, Gen. Shah Nawas Khan had to take
shelter in an adjoining room. And the doors of
the room were broken and damaged.

Then, of cource, the Imam and others were
arrested. From the Bachom ka Ghar these
peaple went back to Jama Masjid and started
making provocative speeches stating that the
Imam had been arrested and h'e had been
badly beaten by the Police in order to provoke
the people. I want to know from the hon.
Minister why action was not taken
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and why these people were not stopped
when they were proceeding towards Jama
Masjid from Bachon Ka Ghar and why
section 144 wa; not imposed and why
they had not been declared as members
belonging to unlawful assembly when
their behaviour was objectionable and
unlawful.

I have myself visited the spot and I saw
marks of several bullets at the gate of
Jama Masjid where people have been
arrested and killed. Many innocent people
who were not taking part and who were
only sitting in their houses or carrying on
their normal business were killed. A girl
student who belonged to the Delhi College
and who was about 14 or 15 years was
sitting in her house. She was shot by the
Police. If people whose behaviour was
objectionable and who were rowdies and
unlawful wefe fired upon by the Police. I
can understand that, because then there
would have been some justification for
that. But what was the justification for
killing people who were in the lanes and
who were in their houses and who were
innocent? j would like to ask the hon.
Minister what was the justification for
killing peaceful people? Then, as has been
stated by the Minister at the western side
of Jama Masjid adjacent to the mosque,
20 shops, except one, all belonging to
Muslims have been totally burnt down.
This is unimaginable. Members of the
Muslim community setting fire to the
shops adjacent to the mosque deliberately
and damaging the mosque building—this
is unimaginable. I want to know from the
hon. Minister whether he has got any
information that some other mischief-
mongers had a hand in the burning of
these shops. This fact ha; not only been
reported in several newspapers, but
certain suggestions have also been given. I
now read a quotation from the SECULAR
DEMOCRACY which is edited by Mrs.
Subh-dra Joshi, who is a Member of
Parliament. This is very significant and I
want to know from the Minister what
action has be'en taken by the Home
Minister and what is the progress of
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the inquiry in this regard. This Is the
quotation:

Not to be left behind, the RSS cadres
attempted to fish in the troubled
waters. Though prompt police action
avoided a communal flareup, the
authorities are baffled by the fact that
some shops owned by Muslims located
behind Jama Masjid, facing Chawri
Bazaar were mysteriously burnt down.
A Jan Sangh Municipal Councillor is
alleged to have not only stopped the
Fire Brigade from reaching the scene,
but goaded miscreants to indulge in
incendiarism. Incidentally, a meeting
of RSS cadres was under way on
February 2 morning in the nearby
Charkhewalan.

This is a very serious allegation which
has appeared in this magazine. I would
like to know from the Minister what is
the result of the inquiry. If no inquiry has
been made why it was not made?

When I visited this spot and entered the
mosque, I saw to my surprise that several
members belonging to the Jan Sangh were
sitting along with the son of the Imam and
conspiring together. I saw Shri Kanwarlal
Gupta and Shri Anwar Dehlvi. What was
the conspiracy going on inside the
mosque? What business had they there?
This is a very serious matter. What
happened there? What happened on the
14th? Certain communal organisations,
taking advantage of the situation, Sir,
were distributing black boards to the
people and persuaded them to go to the
mosque under the pretext of offering
prayers and provoked the people there
with the result that the Jamia Hotel, which
belonged to a Muslim, was burnt, Sir, two
innocent persons who had taken shelter in
that hotel were also burnt to ashes. Sir,
this hotel belonged to a Muslim, Sir, I
want a clarification on these points.

Sir, I want to quote one more line from
the same magazine to which I want to
draw the attention of the honourable
Minister.
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MR. DEPUTY CHAIRMAN: No. Mr.
Saleem, you will have to wind up now.

SH"RI RABI RAY (Orissa): Six, how
much time will he take?

SHRI MOHAMMAD YUNUS
SALEEM: Before these incidents took
place, provocative and objectionable
articles were being published in the
organs belonging to different communal
organisations and the Government was
sleeping over them without taking any
action at all. Sir, I am quoting from the
same magazine

MR. DEPUTY CHAIRMAN: Mr.
Saleem, you will have to wind up.

SHRI MOHAMMAD YUNUS SA-
LEEM: I will finish in a minute.

MR. DEPUTY CHAIRMAN; Then
do not start quoting. If you start
quoting from magazines, you will
take more time.

SHRI MOHAMMAD YUNUS
SALEEM: I quote from the same
magazine:

"Muslim League organs like the
Mustaqueem and Mushaihada have
been publishing the speeches of the
Imam, blowing them out of all
proportions. The J ana Sangh
mouthpiece. "The Mother land" had
also picked up the Imam's speeches
and used them as a convenient stick to
beat the Government with".

Sir, this clearly shows that all the
communal organisations have joined
Hands and it is they who are responsible
for bringing about this situation.
Everybody is shedding crocodile tears.
Even the statements of Shri Jayaprakash
Narayan show that he has become
sympathiser of the Muslim community.

So many persons have been killed and
much property has been destroyed and
burnt by these people. But nobody came
out to condemn the incidents On the
contrary, every body .wants to exploit
and politicalise the issue,
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DR. RAMKRIPAL SINHA (Bihar):
Does the RSS control the Muslim
mosques and the Jama Masjid?

SHRI OM MEHTA: Sir, this is a very
unfortunate incident as I said in the
beginning of my statement and I would
like to request the honourable Members
to discuss this issue with a Very cool
mind.

SHRI HAMID ALI SCHAMNAD

(Kerala): There is no communal

issue at all in this. It is between the
police and Muslims there ....

(Interruptions)

SHRI MONORANJAN ROY (West
Bangal): Many innocent persons have
been killed.

SHRI A. K. A. ABDUL SAMAD
(Tamil Nadu); Sir, I think he is inviting
trouble.

SHRI MONORANJAN ROY; One
Miss Farida was shot and injured
inside her house . . . (Inerruptions)

SHRI HAMID ALI SCHAMNAD:
There is no communal issue at all ..

MR. DEPUTY CHAIRMAN: Mr.
Schammad, you will have your turn,
and your party will have its turn.
Please sit down.

SHRI MOHAMMAD YUNUS
SALEM: I want clarifications on all the
points.

MR. DEPUTY CHAIRMAN; Now,
Mr. Om Mehta has the floor.

SHRI OM MEHTA: Sir, in my reply to
the Calling Attention motion, I have
refarred to all there matters. The first
point which has been raised by my friend,
Shri Saleem, is that from the morning of
that day Shri Abdullah Bukhari was
provoking the people and no action was
taken. Sir, it is right that Mr. Abdullah
Bukhari wasz collecting the people from
the very morning.of that day. But, at ihe
same time. Sir, the information that was
conveyed to us by the President of the
Wakf Board was that they might not
indulge in any unlawful activities and yet
we had taken certain precautions in the
Bachchon Ka Ghar which is an orphanage
where the ojrphan students live. We
had
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taken certain precautions. But we never
thought that they would indulge in such sort MR. DEPUTY CHAIRMAN: Mr. Om
of unlawful activities which included Mehta would say he wants to eay .
entering into the building, attacking Mr. Shah {Interruptions)
Nawaz Khan, when he had to be taken inside SHRI OM MEHTA: He himself
a room and the doors had to be closed. So we said that he went into the Jama Mas
thought that they might have a peaceful de-jid and he saw certain people. How-

monstration and disperse. If We had stopped can I contradict him?

them or taken any action when they started
from Jama Masjid, we would have been
accused of using excessive force and
stopping a peaceful procession. And we
never wanted to be accused of that.

(Interruptions)

About the twenty shops which have
been burnt by the miscreants, the matter
is under further investigation. We are

trying to find who the persons are, who
As you know, Jama Masjid is ia very set these shops on fire. We will try and
congested area. It is full of lanes and bye- take action when we are able to find

lanes, where even sometimes the rays of the tb~~

sun do not penetrate. So in these lanes when

o LW AEE RTYT (TR ) -

the people were attacked, they entered the  J9 aomafa off, =it ooy ¥zam & ge,

houses. The police tried to stop them. But the
number was large—600 or 700—and most of
them were having 'lathis' and other things. So
they tried to enter 'Bachhon Ka Ghar' and
damaged the furniture. After that, immediately
to stop them from returning to Jama Masjid
was not possible because there were so many
lanes and bye-lanes. The police could arrest
only 87 or something like that— not all of
them. Some of them returned to Jama Masjid.
In Jama Masjid, over a public addressing
system which is fitted there, they asked the
people to rise and do all sort of things, so that
this was a battle between the police and them.
Even in normal days when we go to that area,
passing between those lanes in the bazar is not
possible. Immediately a large crowed gathered
and they attacked the police force.

About the girl which was mentioned by my
hon. friend as having been killed on the third
floor, she herself while she was in the market
place, and also. Sir

st TSWTTTiror (MTT SRTST) :STRo
rr?fo rr?To Ar2ff A jfrt fe*TT ?

SHRI OM MEHTA: Why should he put
words in my mouth? (Interruptions)

oY A TR F Fida T F aww=
T AT FLT HT T AT ATHA ¥ I
¥ 99 q1T "Rt At w5 frerEe
w9 3F a1 06 o @ gz amemr
SMET T HIRAT AET &, FIOFT qIET
st st e T AR Ho14
AW AT FW L AT Tl w9 7
e aez g€ ) @ My S A
wiw & fF oz oaw A sfefme
w1 war &9 fF zaw & =y oarr T
T gaa fausts S d Sfeg oo
FEI WA AT | A T A oF am
FT FHT AT FIOT KT 97 747 fay A
99 *g T 2 7 F o a5 an
% | § qwaan ¢ o o 59 ww
FI 77 7R F7 T59 | F 97 a9 o
® & FFAT SRl § g 7 A
/T 1 ALY TATH FET AT, Ty A
TEN & | IR AL THIH q9F a1 A HiAT
o7 HIT FLHTT 7 A7 7T 47 W
Tar TET ZaT AT A% UF IR
F W19 T T AT ST AT AL,
g St gew frurdiz  osew R
qETE § WEEHEl F A uE e
faee % a7 @nr e cfar §



151  Calling Attention

Al
[o1 stz SwE g
Tgarr § | I qHT aF A A4 A
B 4 | afe I ag Ty fie srar
wfeom & T ¥ q@ewEl 3y gred
TET GO g WX ITHT AL AT AGH
AT @ A g TEw fag o g
FATE | TISAT FATH F ATZ IH T FUT
¥ fass T @ A1 FE & A
& 92 ¥ @ e 797 | =fy ong AT |t
¥ uw awa faar B s=ie same W&t
¥ faere 4= qaw w1 o faar
I q¢ I9C qGaw v o4y, f5 o7
oz 9 W E | TN AR T A A
fr T Wt g5 A @Y E IwR W@
are g 1 g4E frar @ T A4 i
z o F T # fr wur e oft % e
az # ot T & G T Ao, g
w Fgd § WU ¥ 20 A 7@z fw
T AW I ¥ A I fog g
Fdt & aET ATd AET | T AFL FY
A WA wEr AT, 15 WA FT OFEY,
ga arg wiefa argg o fedr fafrex
& T ¥ F3 A A ¥ fet, s
TEY EY WHT | T FAF A W7 H gy
AT &% IR ICOT 3 A FT AT TH AT
T g AT AT W T
AR &Y S W qeEre q ot | F
AT FAET F, FAT AT qedw 4T
foa® wowasy T MSfo e &Y
A TE W WA F a7 399 #71 9iw
fer w1 W gAY ¥ IO A
99 97 fF T T T FT FH FEAT
TTET & A1 AT W HITAT T o AT
arfgr a1, #aea § # SET IAE
fasres wFEwr warr =fgw 90
g AS AT I A 7 wrf Fommm
&, W7 T T § I Ay wE
foama #t wraersar /60 8, we =
T fmr & 1 9% fasrs wFa
T AR 9T | TG ST IART gHIA
TAMT, STHT w= WAT AT AT AR F
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WTE! TATH T AT AT FA7 T
7 e 71 TouE 917 Twom T e
¥ T wfae sy afaar 4F
fawstt & st &t Fav formad 47
WHY TAH 17 AET FE W@ A AAET
It wfesm § U | oY gEAT Sger
wemifaza #ifaw § swEw & dwa<
# & TF ggone Uo ¥ awraw Hfima
@i & T qEear & gy wfewe #
wfewg & S0 W AW 9% 1 AT
T FAAL HIEgA Afieg # a § AT
Ad aAm AqrEA F 97 ¥ wiag ger
8, T A1 UF qEANA F AT W g,

off WETHE T WEW AT
T A gt

Y ST WATE WG FAT AT
T fewdlt & arfer & ) 7 faelt &
Amfesi F1 T § FTREATAY ...

ot ggeE AW &m0 o
FIET A THIT I3 A0 G |

it ST WenE AT I Al
wEET, qA wgsr A qar T fw
firdt wicom 7 feeg adf o &
Tl 0 FE WAAHT qew 43 & A
aar ¥ fr et wwfoe & ®1€ w-
wfeswr wdf s wEar 1 ST
g, i =@ ;e gz F o FE
oE & AT wg o9 A8 & foras) gy
oA AU AT wT AAAT 85 FAH
qrdf wrdt autdr W F7 S 69
Th AT A AW fredr F gEes
A TRa afew wre fggr & wwerns
Fzd # fm aww 31% forr gwre % 5947
g7 e F THA TFE AT AT GE
FELHFEI T | IF% AT A
arr & 7 F¥E gradr fmem w de
3, 96 oo i &, FYE Wl & o AT
q gwer g9 g § ) faesir ®



T e WgT & O aga 3 o
forray freeft ¥ wea gad a@t Wew
ZAE A FF wAr €, FIErd a7
T WwT IAE qEEL § UF-0F R
A TN F weae gSg-asy 797
W wa g, Afew s w0 ower &
miar g 7 oy feelt 7 o5 w0 A
TMAT %% W G9EF &, 5 FUT AT
amEf & forar s wiar wifzn 2z
IFF T AAT TE 2, ¥IT 25,000 To
oAt & 1 2@y wieor & iy Ewow & o fie
ET WA 3% § gwr wnfe
miw fgeft % @ sfom # afowr
FET &, ST FHT G AT E, THE THA
T F7A §. TR A T F g ey
73t femr & w9 Wt w7 A0 v
Q3T F9% a1 F AT AAr A E .

ot MEEE oA WE o saAy
forerad wT9E wiEm WET ZA

=t FEYE S W B gard
TIF A § | FEA AT AAT B AT
famr gom 3 1 WA T|WEAT qFE, I
wErfmzg Fifae § gu? 29 £Y w07
g Eamand Aoz @i
fy famlt & wammal @1 war @y,
feeelt & w[aswEl #1099 & d@m
fFe a@ § 92 @ § 99 a0% =T
fmtiar 2 1

WA AT WEEA, § WeH
ar wrEar E 5 faw e w1 wwer
2?

§ WEFA¥ AW AW ;WY
Fifaal & wra fua &, w9 F qEawE;
& w7 qrET g 7

o SeTw IWT w74 fzeAr
Fouwr A g w7 OO gomr
T F ) T WE ¥ AT g

fazaft &1 amfar gy wfzg, e
g fram far war & | oF g
iy & st W wew g wd 4t
WA H | IHITT W 3 T WA
ad gy waar 2 5 wgawiT 394 faeg
¥ | fomdt s § W we @
7% IR qFE A1% w0 WA A0 faEr
TAT | 9T AVE TR & qEfaw qEaer
1 &4 g Wiz wifE SrEf v
AR w2 afwer faelt & aww
At g 9" F o waweAr & 1 wifaw
wiqq fFm avw w1 SiEhdEE 19
e Fr w2 7 faelt @ wamwEl
T wir 77 & fr o g & weErdd ®
ATMA &7 HAT WIGA HE 1 § IAvr
g e A W AT e s
aifs Afera  awEE W& W=7
WIT | TEH ET OTEAT & WY JET ¥
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atar wfgd w1z wfesm ® St TEEry
gt saqr safzfma s T
Tfgq | wEr AET T AT A7
TAE WEEed W 9 w19 981 (T s
% fgg \ wor Wigg Tww A TET %
RrRam I asfFEwm
w19 ®T T 0 7 ey fazw ww faan
% Tarq =3A fEmr om0 Imoaw
W o¥AE 9w @0 § WL W AW H
T FT ZE 4T FHA SOF 97 IAE
qTH BT THOT A0 AT wow AT oo
O] | T AR FT 99 GEAr @
Egd W aq F 1 Afww q g A
agar g & o @R TW oww o MY
wq &, fomr it & v oy Ay wi F
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[ sdfiw Ta 47 a9 .

T FT AT ? AT ORI T FAEA oft WY R ;AT it wEw

& o T W 41 7 s ¥ I Wo Tmguw FoE: awm  dTE
S grl am g ag g o I TROAT e gEE W TR
wirg ¥ 2T fE gEewe 6 § WA 3¥ T A ST A wfre
EtITr an%r whie & \i—( E}% » T% % JR@D;?’UH]@ ECI|{AIRMAN: Have you
m & el _;_T WR ¥ faams finished Mr. Om Mehta?

dre foar, sEwge § Wi & f= % SHRI OM MEHTA: I will reply a few more
g1z fagqr, T @7 =l 1 5wy fud = points, Sir. We are trying to normalize the

% mry & fo e Avw A @y A TS position and now Mr. Shafi Qureshi has been
oy gy ) very kind enough to lend 'his services in this

2 o1 g weda faar & 1 g7 Gifficult task because, I don't think it is a very

& iy oft 7 72 = wo TEAT E easy task. The Government does not come into
the picture. This is a dispute between the Wakf

f 3"[5 1 & THTT qlﬁ? ﬁF’Ii Board and th, Imam whether he should be
ST mfgq »  THET TR EAT iTFQ}T Imam or he should not be. Thig is for the
forr =t #7 g qwT Y 75§ Wi Muslims and the Wakf Board to decide. Who

r are we to interfere? And we do not want to

forr &1 ®T e F gfere & |reT & interfere.

9 ga @it wr fe RRIEEL ferr DR, RAMKRIPAL SINHA; Why did you
SATHT :n'fzi | mention in the statement that Mr. Shafi Qureshi
was a mediator?

At W REAT: A1 @0T A VR DREPUTY CHAIRMAN: Anybody can

quT %1, AT U FHET OFA7 %L be a mediator.
@ | Wl % a%F 4% %7 weeg £, SHRI OM MEHTA; I mentioned this thing
Tar wEr fafre & o8 weoemw w8 because in this dispute, ,ll this law and order
' S e Y " problem has arisen. All this problem has arisen
& | A W AT AT AETAT AIFTTE | from that dispute. There was a dispute and so
they went to atta'ck Mr. Shah Nawaz Khan,

oft STt S WTIC s 3 £ and this law and order problem has arisen.
AT 78 | ATHT FCAAT | § qg warg sAlaq &= TvEar
ot wivg Wga: e Az e B i &9 AT 78 *fow 57 @ &

- . “‘5' Lol

fop o A8 B oo Wowr v, A1 § (0 0 % AU arder & s A

Y S R (L O
. S F2l 4T ITET T2T F A F FX
R A @ § ot afafere dnowE G
WMo T Fag: o7 a7 W TN AT AT T 4@ T W E aw
TF% 41€ ¥ wea ¥ § WX WAty WIEd & (% § WIA-9eT 61 OAT A
WA St TET wATe Z4 % fau gzt WG 94 af® @@ 9% @6 owwer
97 @% Z0 HIT 9% O¢ AMAZFT A9 AHE gad 7 7Y AH |

T aad & fr wors sl e s

zar; Al wfaar £ 47 aefes fore-

FrdT AT 1



157 Calling Attention [ 19 FEB. 1975 ]

¥ fad gor e I wnE
f& & @rr gaTe @ wg & faems
7 ¥2d ¢ {5 79% are 7 3% wiwn
Az AW ofmw fmE & fawms
TAFE g, A fagm A £ F ™
g a1 57 &g 30 =g § fr o
gag iy = o % fawrs gy @
2, afFw  gwa w41 el & fammes
UFEE ARl oar |

Tio TRENW fuz : "L faww
HIET FT FTS FET 0T W AT FAT
=19 amgr arar fw & gfew ot #7
G F0 g HIT GAT FF 991G 9 A
WS famr

DR. Z. A. AHMAD (Uttar Pradesh): Sir, I
want to state that we are all agreed that it has
been a very unfortunate, an extremely
unfortunate, development because a purely
religious matter which concerns one parti-"
cular community has been drawn into the
arena of politic, and people have tried to take
advantage of the situation to further their own
politics for their own political conflicts.

The trouble started with the attack on the
Wakf Board meeting and that attack was very
reprehensible, highly reprehensible. The thing
could have been settled in a democratic
manner and there could hav, been a demons-
tration. But, to go inside, attack the meeting
and get hold of certain individuals and try to
assault them was highly reprehensible. On
that, Ithink, we are all agreed and we should
all agree.

Then the developments that follow” ed, I
think panicky developments were the judden
arrest of Mr. Abdullah Bukhari under
M.L.S.A., shooting, lathi charge, arson and all
that. I think that could hav, been avoided if the
police had exercised more restraint. I do not
think it was absolutely necessary to arrest
Imam Abdullah Bukhari under the M.I.S.A.
Whatever
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may have been the provocations from his side, I
thing a mor, tactful approach could have been
adopted because after all these religious
questions are very sensitive questions and  on
these matters there are people who get
emotionally worked up. Well, if there was an
Imam, he was working as an Imam and yhen he
iy suddenly arrested under the M.I.S.A., I think,
that could cause provocation. When that
provocation was caused, then the law and order
had to be maintained, firm action had to be taken
and shooting had to be resorted to but all these
things could have been avoided. Our party's
position is that all this could have been avoided
if it had been realised that it is a senitive
question which rouses the feelingg of the Muslim
community and creates all sorts of problems. The
question of religion would come in and the
question of religious practices would come
in. Therefore, this could have been avoided.
And, I think, in future such things should be
avoided.

Now, the basic question according to me is
the problem of Imamat, that is to say, who is
to be the Imam, who is to be recognised as the
Imam and this question hag not been solved
and resolved as quickly as it should have
been.

SHRI MAHAVIR TYAGI (Uttar Pradesh).
Has not been recognised so far.

DR. Z. R. AHMAD: I do not know. I am
coming to that. It has not been settled finally.
Step, should have been taken to settle th,
matter finally. Now, the situation is this that
Mr. Abdullah Bukhari was more or less
recognised as the Imam in 1973, I think July,
1973; Dastar-bandi took place, i.e. putting on
the turban of Imam.

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI SHAH NAWAZ
KHAN): Unofficially.



iDR. Z. A. AHMAD; 1 think some J
officials were present there. I think even
Government representatives were present
there when that ceremony of Dastar-bandi
took place and I was told that even Mr.
Fakhruddin ~ Ali Ahmed wa to go* but
somebody telephoned to him from the
Wakf Board to say that the matter is
complicated and that h, should not go
and he did not go. I do not know how far
this is correct but some Dastar-bandi did
take place. Now, I do not think there was
big opposition from the Imams against
that Dastar-bandi. The father was invalid,
the orignal Imam was invalid and the
invalid Imam could not lead the prayers
and, therefore according to tradition, his
son would become the Imam. I am
convinced that there is a lot of factionalism
going on and this Wakf  Board
property and its mis-utilisation is the
whole question. The money is coming from
Awkaf and the same is heing grabbed by
this or that Wakf Board. All sorts of things
are going on and as a result of that this
development has taken place. Now I
submit that in  such things religious
convention  should he respected. This
family ha, been at that post since
shahjehan.  From father to son this has
gone on and now at this late stage to raise
the question whether in Islam inheritance Is
allowed, I think, is not quite proper. It is
not proper to raise this question at
this stage because not only the tenets
of the religion but the conventions that
arise or develop on the basis of those tenets
have also to he respected.

SHRI HAMID ALI SCHAMNAD:
Conventions are allowed in Isl'am.

DR. Z. A. AHMAD: We allow con-
ventions in Parliament. Everywhere
conventions are allowed.

Factional dispute arising out of the

distribution or mal-distribution of the of
Awakf; I think, should have been settled

and the Government should have
intervened impartially, effectively, in
order to solve that dispute. I am

convinced that the money of these
Awkaf—Awkaf is plural of walkf— is
mismanaged and misappropriated.

SHRI B. V. ABDULLA KOYA:
(Kerala): It is the duty of the Wakf Board
to see that malpractices in the wakf
money is not there.

DR. Z. A. AHMAD: Wakf Board has
actually to see that the awkaf function
properly and the money that comes fro,,
the awkaf is properly distributed. That is
the duty' of Ithe Government but the
Government should not take a partisan
attitude. 1 am afraid that there is
something seriously wrong in the Wakf
Board functioning in Delhi and the
Government should go into it, examine it
and this whole question hag to be consi-
dered very seriously. I ,elcome the
appointment of Mr. Shafi Qureshi
because somebody has to give a judg-
ment.

AN. HON. MEMBER: Why should
you not be there?

DR. Z. A. AHMAD: Religious leaders
should be consulted. I do think that Mr.
Qureshi will consult the religious leaders,
take their opinion in regard to the
conventions, tenets of the religion
concerned and then come to a
conclusion,

DR. RAMKRIPAL SINHA; Why was
the name iof Sheikh Abdullah brought
in?

DR. Z. A. AHMAD; That I do not
know but what I was saying is that an
amicable settlement should be our aim.
We should not try to exaggerate. We
should try to normalise the situation and I
do think that some elements have tried to
exploit the situation. In our political set
up every situation is exploited. So, why
not exploit this situation? I do not accuse
any individual or any party but generally
speaking, communal-minded people from
this side or that side would surely exploit
such explosive situations.

SHRI B. V. ABDULLA KOYA: But
your Congress peopl, are themselves
responsible for creating such a situation
and not others who are taking advantage
of the situation.

MR. DEPUTY CHAIRMAN: You ask
the Home Minister when you are called.
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DR. Z. A. AHMAD: My point is, our
attempt should be to normalise the situation. I
welcome the appointment of Mr. Shaft
Qureshi. Further I would say that police
excesses and burning of shops should be gone
into. It is a serious matter that the shops near
the Jama Masjid were burnt. Police excesses
should b, examined and there should be more
compensation given, particularly in case of
firing, firing at random. Why this was resorted
to? Excessive use of force should be examined
s° that people could learn for the future. We
should establish certain conventions. Every
incident in which the police fires or resorts to
excessive force should be examined. We want
to establish norms in that respect also, norms
of behaviour of police. And about
compensation, I think more relief should be
given to those innocent people who have been
killed. Mr. Mohd. Shaft Qureshi should apply
hiy mind as quickly as possible and all of us
should combine in normalising the situation in
that area.

SHRI OM MEHTA; Sir, I am grateful for
all the suggestions made. Efforts of the
Government are to create tlhe normal situation
there and we feel, Sir, the release of Imam
will lead to that. And I want to say that this
misgiving is ther, that the Government has
appointed Shri Mohd. Shaft Qureshi, but the
Government has nothing to do with it. It was
the Naib Imam of Jam, Masjid, Abdul
Bakhari, and some more religious leaders
whose names I mentioned in the statement,
and also the Wakf Board—they are the party
to it—all of whom agreed with his coming
into the field and they appointed him. After
that, they informed us that they wanted to do
it. We said anybody who comes befor, us for
peace is all jright—the government policy is
always to promote peaceful conditions. And,
Sir, about the inquiry we feel that at this stage
it would not be of any purpose unless
normally is restored in that area.

1975]
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SHRI SHYAMLAL GUPTA (Bihar); After
all these speeches, I won't have much to say,
but there are one or two points. On the
appointment of Mr. Qureshi, being a member
of the Ministerial rank here, he will certainly
bring round the Imam to the Congress fold
who is against the Congress at the moment, bu

TR AR qar Fi
AT WA qEAE § AEAR, IR T
¥ ag | (nterruptions) JIWHT
® oFAwE wE W ok
FaEH T | g Prewa ¥ e
¥ ww drd A e e § R
w1 § 57 oF  fafwezc ar g7 o
ofF wred &Y St WA PIEew I
FIT TEFT AT WIY GRS A qOK
Fr TN %L

off mvw wgan ;e & ogh Fr,
o qurEe wd feam o fo W X
rqrsz fFar g A199 T AR 995
#vé 5T ag ¥ aF 73 S0 b, 9
fFam | WY ag wRE FO A I
§ o T e & @ swy w
wh Af [T ¥ wwEe #
B ¥ IAFT 99 93 g w0
T WA weaw fifed § &
H. is a Muslim, and just because he is

Minister, he does not cease to be a Muslim.
The Government has nothing to do with it.

DR K. MATHEW" KURIAN (Kerala); Mr.
Deputy Chairman, Si' I had the opportunity to
visit the Jama Masjid area after the distur-
bances along with Shri Monoranjan Roy, a
Member of this House, and
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[Dr. K. Mathew Kurian] lour Members of the
Lok, Sabha be- 1 longing to jny Party. Sir, we
made certain on-the-spot inquiries into various
reports, and I must confess that unfortunately
Shri Om Mehta's state,-ment is a figment of
imagination by the police and it is complete
falsehood written out by his police officials and
unfortunately Mr. Om Mehta has come out
with that. I must say, Mr, Deputy Chairman,
most of us are agreed, except some Members
of the ruling party, a; to what happened in the
Jama Masjid is not a communal riot; it has
nothing to do with com-munalism. It is, on the
other hand, a problem created by the wrong
attitude of the Congress Government, Delhi
Administration and the police.  Sir, there has
been an attempt by the ruling party to use
the Wakf  for political  bargaining  and
political manipulation. This is the root of the
whole trouble.  Till the Imam was supporting
the Congress Party, there was no trouble but the
moment  he went against the  Congress
Party, trouble started. When the Imam was
helping the Congress Party, he was sent to
the Soviet Union; his pamphlets and leaflets on
family planning were distributed  through
aeroplanes with great gusto.  All that was done
by the ruling Party so long a; be supported
them.

I would like to read out a small portion
from the "Hindustan Times" of February 10.
According to the Correspondent, Mr. Ahuja, it
is stated that the Imamat had passed from
father to son from the time of Emperor Shah
Jehan through the Britisk raj and up to date.
The Imams are known to live with the rulers
of the day, untill the acting Imam started
criticising the Government from the portals
after the Friday prayers. This has been the
tradition from Shah Jehan. Things were going
on well till the acting Imam started criticising
the Congress Government. This is the main
point. What is reported to have been a simple
matter of property dispute between the
Imam of Jama
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Masjid and the Wakf Board and the
Government, had been turned by the
trigger-happy police of Delhi and the
Delhi  Administration into an orgy of
blood and arson. Curfew has been
imposed and indiscriminate lathi-
charge and firing restorted to by the
police as a punitive method against
these people --------

SHRI OM MEHTA: No.

DR. K. MATHEW KURIAN: Sir, I
would also like to refer to the same
dssue of "Hindustan Times" dated 10th
February where it is said that the
acting Imam had made a number of
demands but two of them wer, that
the wages of the staff limited to Rs.
130 per month be raised by the Wakf
Board and there were a number of
other demands. There have been cen-
tain genuine demands made

SHRI SHAH NAWAZ KHAN: Wages
were increased.

DR. K. MATHEW KURIAN: What I am
trying to say is, when there were som, genuine
demands end certain disputes were going on
instead of solving them, Government wanted
to use the Wakf Board as a counter for
political bargaining.

According to the police reports and the
reports appearing in the papers, police claimed
20 rounds of firing. According to our
investigations on the Jama Masjid gate itself
there is evidence of 12 rounds of police firing.
One school boy Fakir Mohammed was killed
by police firing and there were 7 bullets on his
body. That makes 19 bullets, and according to
the information 22 to 25 people died and at
least 22 bodies were recovered from the
mortuary. The statement of th, hon. Minister
is false; it js not correct. How could 7 bullets
kill 22 to 25 people? This is something which
should be really looked into.
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Then Mohammed Naeem a  young man of 24-
25 years, who was married only 24 day, before,
was short dead, brutally at least 2 to 3
furlongs away from the area of disturbance; far
away from the place of disturbance. In the
Jamia hotel people who went into the hotel for
protection, were bolted in from outside and they
were rosted by _fire by anti-social elements
with the collusion of  the . police. I have
got evidence with me to prove this.  Miss
Farida, B.A. student of the Delhi College
was brutally buchered by a gang of 4
policemen. I a*m prepared to prove this before
a judicial inquiry. 4 police people entered the
third floor or the second floor— Bhe highest
floor of the  house—and entered the room of
this girl and fired at point blank. Mr. Deputy
Chairman, Sir, there was a time piece in the al>-
mirah; there was a mirror in the al-mirah. These
were taken away by the policemen. There was
apurse containing Rs. 337. That wasl
P.M. stolen by the police, and the Minister
comes here and says that this girl had given a
statement to the police that she was hurt at  the
market. I have visited this place. I -produce
here the blood of Farida. This is the blood
of Farida taken from "the top floor of this house,
and this is the sheet on which she was laid. And
I am prepared to prove that. And Mr.
Monoranjan Roy will agree with me. We
visited this place; we saw  the place where
the incident took place. This is the "blood of
Farida crying for justice from the Government,
and Mr. Om Mehta should bow his head in
shame for repeating the falsehood prepared
by the police.

SHRI OM MEHTA: I will reply.

AN HON. MEMBER: Som, action is
necessary, not reply.

DR. K. MATHEW KURIAN: Similarly, in
a house very close by where "women were
staying—they had nothing to do with this—
tlhe police broke open the door. Here is a
piece of the door which was broke open by the
police. I have got the house number with me. I
do not want to disclose it because the
members of filat family
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are afraid that the police would come and
victimise them if I disclose it. I am prepared
to give evidence if there is a judicial inquiry.
Police broke into th, house, harassed the
women shot people, shot young children. All
that wa; done. They had been doing looting
and arson and stealing. I have got one or two
points more to make.

According to our investigation, out of a row of
shops numbers 617  to 638, 20 shops were
burnt, except one. One shop was left over
because the anti-social elements and the
police did not want to trouble that. The fire
station which is  very close to the Mosque
took full forty  minutes to reach the place
because they were in collusion with the police
and the antisocial elements. Here is case
where the fire engine which was very close by
did not reach there till 40 minutes after the fire.
Forty shops are looted. Then after the curfew
was imposed, the police and the anti-social
elements went round and looted the shops. The
total loss estimated is at least Rs. 7 lakhs,
maybe, much more. And I would like i to name
some heroes or villains of tine piece—police
officer, mamman Sangh, SHO of Chandni
Mahal Police Station, Jama Masjid. Mamman
Sangh is on. of the leaders of this crime.
Mamman Sangh should be named. He wa;
leading this group of policemen and the anti-
social elements. [ can also name a few
people, anti-social elements, if the Minister
agrees  to testify and verify. Ashok alias
Pole stays at Kucha Mir Ashique in Cho-wri
Bazar. Then there are Ashok Lamba and
Maddi of Chowri Bazar near the Bata Shop. I
can give you any more names of  antisocial
elements who have a history of crime for
looting and cheating. These are the people
who were aiding and helping the policemen in
doing this business of burning the shops and
looting the places. And even during the curfew
hours, these anti-social elements were moving
freely with the police. I would like to know
whether this is true.
Lastly, what is to be done? I would ask the
Minister to institute an imme-
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[Dr. K. Mathew Kurian] diate judicial
inquiry. Nothng short of a judcial inquiry will
bring to light the facts of the case. You cannot
put the lid on by this statement. This will go
on, this will rebound, this will fall back upon
you, if you do not open the cupboard and let
the skeleton, be brought out. Similarly, there
should be full compensation paid to the
familie of the dead and the injured, and full
compensation to those who have lost their pro-
perty in the looting by the police and the
antisocial elements. Remove the -curfew
immediately. Unless these things are done and
unless the Congress Government and their
party remove their hand from the wakfa and
from the institutions of the religious
minorities, thi; problem cannot be solved. I
would like to know whether he i, prepared, in
the light of the evidence that I have given—
clear evidence to contradict his statement, here
is the blood of the girl girl killed—to have a
judicial inquiry. The truth will come out if
there is a judicial inquiry. We are prepared to
support it.

SHRI OM MEHTA: I expected something
better from my friend, Dr. Kurian, but he has
taken to the habit of floating cock and bull
stories. He visited that area. I visited that area
the same day when the firing took place. He
might have visited it after two or three days.
But i went there immediately. That is the
difference.

DR. K. MATHEW KURIAN: You went to
the police and when you go to the police you
cannot get at the truth.

SHRI OM MEHTA: It is not my opinion.
There are some Delhi daily papeijS. “e read
out from something. I will also read out from
the editorial of the Hindustan Times which
saysi—

"There 1is, however, little doubt

that the followers of Syed Abdullah

Bukhari..."

SHRI RABI RAY: Which paper?

SHRI OM MEHTA.: Hindustan
Times.
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SHRI OM MEHTA: Just see how they
twist a thing.
SHRI MONORANJAN ROY: Did you go

to Farida's house? Have you seen her father
dead?

SHRI OM MEHTA: j have visited all the
lanes. I will read out from a paper. It is not my
opinion. It ia the opinion of some of the big
na-tional dailies which are being published
from Delhi. Because you wanted it I will read
out what they say:—

however, little  doubt
that the followers of Syed
Abdullah Bukhari were spoiling
for a fight and were well prepared.
The wherewithal for committing
arson was readily at hand and it
was even alleged that fire arms
were used against the police. For
tunately, the trouble was
contained "

SHRI B. V. ABDULLAH KOYA: How
many policemen were injured by fire arms?

SHRI OM MEHTA: "Fortunately, the
trouble was contained." (Inter-ruption) Sir, I
would request them to listen to me.

MR. DEPUTY CHAIRMAN: Where Dr.
Mathew Kurian spoke nobody Interrupted
him. Why do you interrupt him? Even if it is
very unpleasant to listen you' should not
interrupt.

SHRi OM MEHTA: You referred
to some papers. I am also referring
to papers. Earlier when 1 made the
statement they said it was a police
statement. Now they are not
prepared to listen when I am reading
out from an editorial. It is the edi
torial from  the Hindustan Times
dated th, 4th February. It goes on
to say:— "

"Fortunately the trouble was contained
and, with the clamping down of curfew, the
situation has been brought under control
even if it is not cooled. There is need for
continuing vigilance and trOuble-

"There is,
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makers must be dealt with

firmly."

Dr. Kurian said that it was the Congress
who engineered the whole thing. Actually, it
is we who reached there first. And it was not
we who had collected 600 people and incited
them. It was not the Congress people who
collected these people.

Sir, it was a dispute between ths Naib
Imam and the Waki Board. what has
disturbed, us most. . . .

SHRI MAHAVIR TYAGI: la it true that
the girl was shot dead ia her house?

SHRI OM MEHTA: Let m, repeat. The girl
is alive. She has given a statement.

DR. K. MATHEW KURIAN: The
statement is police fabricated. I can assure you
that if there is judicial inquiry it will be seen
that it is a fabricated story by the police. You
institute a judicial inquiry and w« are
determined to prove it.

DR. RAMKRIPAL SINHA: Th« charge is
very clear. The Government say; that the girl
wag killed i* the market place.

SHRI MONORANJAN ROY. What about
her father? Why are you silent about that?

SHRI OM MEHTA: Sir, they should have
patience to listen.

SHRI MAHAVIR TYAGI: Has it
come to your notice that the girt is
dead? . ; M

s

SHRI OM MEHTA: Sh« is not dead. She
is alive.

SHRI MAHAVIR TYAGI: Was she fired
at in her house? The girl mad« the statement
that she was in her house when efae was shot.

SHRI OM MEHTA; She has herself given
statement tlhat she was shot when she was in
the market place. Perhaps he went there after
many days. (Interruptions). On that day he
never went there. He went thers afterward*.
Any evidence can b*
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connected  afterwards. . (injerup-tions).

o o T W owwA TR g
THE A< HEAT A § |

SHRI MONORANJAN ROY: On a point
of order.

(Interruptions)

MR. DEPUTY CHAIRMAN: Dr. Kurian,
Mr. Rabi Ray, Mr. Monoran-jan Roy and Dr.
Ramkripal Sinha, you must behave yourself.
What is this? Listen to hie reply. You do not
expect that the House should near only you
and not hear the Minister. That is not the way.
Dr. Kurian has had his full say and the
Minister is replying. What is the use of bar>-
racking like this? You are not going to gain
any point by barracking. It only weaken, your
point.

SHRI OM MEHTA: Another paper,

S UHATGT :  TH GIA ¥ €S
AT &7 AfTHTT F WL AT W HEZAT
&1 A S |
MR. DEPUTY CHAIRMAN: Truth

will reveal itself.

s @A qN § @ F€ @
g fo o sy e w1 ares dtfed
Hindusthan Standard from Calcutta.: wrote in
its editorial:

"Prompt and firm poitce action contained
the Delhi rio.t on unday . which  otherwise
would  have wrought a far greater havoc
in a wider sphere. The foremost danger was
that violence, could easily have acquired or
been given a communal twist which, in a
highly con-.. gested city of mixed
population, would have sreated a
disaster--That this did not happen should go
to the credit of the Taw and order anthority
which lost no time  In taking a decision
and putting it into effect."

DR. K. MATHEW KURIAN: They write
from Calcutta:
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SHRI OM MEHTA: Whatever it U. they
have got correspondents here.

"Surprisingly, or perhap; because the
party politicians with blinkers on cannot
look beyond their immediate narrow
interests or afford to neglect any
opportunity to malign the Government,
some oppsition parties attacked the police
for committing excesses. Even if the
charge is partially true, the fact that 65
policemen were injured and the fear that
that situation, if not im>-mediately brought
under control, could lead to perilous
consequences would justify the alleged
severity of police action. Whatever the |
issue and the provocation, the crowd could
never be allowed to take the law into their
own hands."

This is not our statement. This is an
editorial in the Hindusthan Standard,
Calcutta, of 5th February 1975.

Sir, I can again assure my friend, Dr.
Mathew Kurian, that it is not a figment of
our imagination. These are the facts. We
are not trying to communalise the
situation. W, are trying to contain the
situation and we are trying to help those
poor people because the ruffians and
others who incite people never come out
when such things happen. They imme-
diately go and take shelter behind the
doors. It is the poor people in the streets
who become Victims (In. terrMptlons).
The crowd was throwing stones,
brickbats, acid bulbs and bottles. I myself
had gone into the street. If anybody had
gone there, he would have found it
difficult to imagine how these police
people escaped death. Two of them got
even etab injuries.

DR. K. MATHEW KURIAN:  Why
are you afraid of a judicial enquiry?

MR. DEPUTY CHAIRMAN; Mr.
Abdulla Koya.

SHRI B. V. ABDULLA KOYA; Mr.
Deputy Chairman, Sir, my friend, Dr.
Mathew Kurian has, I think, narrated
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these happenings in a better way. Any
peace-loving man in the country would be
extremely sorry for ~ what happened in
the Jama Masjid area on February 2 and
thereafter. But to my great astonishment
and anguish, I find that the Central
Government has not shown the same
anxiety and sympathy and their handling
of the situation has been far from satisfac-
tory. Even now people there ar, passing
through great miseries and hardships. Even
yesterday I was there and found out how
the daily wage earning peopi, have been
starving for  the last two weeks. It i
reported  that fourteen lives or perhaps
more—because many of the outsiders who
had been dwelling there near Jama Masjid
might hav, died and nobody could give
their' whereabouts!—have been lost
due to police shooting and burn injuries.
They say that people have been shooting
fro,, house-tops. I would like to ask the
Minister whether he  can prove that any
single policeman was injured Dby
shooting or had died, whereas
hundreds have been injured or hospitalised
and many hav, been put under arrest
without any specific charges. Numberless
have been rendered homeless  and
jobless, thrown at the mercy of charity
and relief work by th. voluntary
organisations. These people have been
indirectly criticising every organisation,
but I would like to tell them that it is the
voluntary  organisations which  give
them succour by  distributing milk
and wheat flour etc. daily for these people

SHRI OM MEHTA,; We ar, also doing
that.

SHRI B. V. ABDULLA KOYA; But
nobody has seen that. I am told even
that it is very difficult for any Con
gress Member to move about in the
area because people have lost their
confidence in them. But none of the
Cabinet Ministers, including the Prime
Minister or not even the President
thought It fit at least to express sym
pathy. ;0\ e wlr&s&n
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The Imam, at least now, has been
released, but not his son or hundreds of
the innocent people who were rounded
up indiscriminately, not only from the
Jama Mas;j id area, but from even distant
places like Sand Jumna Area and Bara
Hindu Rao.

It is absolutely the duty of the Central
Government to order immediately a
judical enquiry and to punish all guilty
people including police officers. When I
say all guilty people what I mean is, if
you find any of the Imam's people also
guilty, they should also be punished. It is
the duty of the Government to make an
inquiry and find out who are really
guilty. It is no use making Ssome
statements here in the Parliament.
Adequate compensation should be given
to the riot victims. When we try to look
into the causes of this unhappy incident,
we feel very strongly that even the Delhi
Administration and the Wakf Ministry
have bungled very miserably in tackling
the situation dispassionately. Police
atrocities of shooting down young men
even from the interior areas and at second
and third floors of residential buildings
have been reported. A young lady aged
nineteen, a student of the Delhi College,
has received bullet injuries while she was
doing her needle work and has been
hospitalised. Shops were plundered and
set to fire even during curfew hours when
Police people were patrolling,.

It i a shame that such things happened
during the regime of Shrimati Indira
Gandhi for whom I too have got some
respect arid regard. But I feel so bad hen
such things are happening in her regime
especially when she proclaims to be a
champion' of minorities. Therefore, I
conclude by saying that nothing less than
a judicial enquiry would satisfy the
suffering thousands, of th, locality.

Incidentally, I would like to imform
the Congress Benches that during the
regime of their opponents, the Jan Sangh,
we did not have such happenings in
Delhi. It is the duty of the Congress
people to order at least for
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an enquiry to prove that some of our
friends in the Jan Sangh had a hand in
this matter. Without doing that, even if
you say thousand times that Jan Sangh or
others might have done this, we are not
going to believe you.

SHRI MONORANJAN ROY; What
about the judicial inquiry? No reply to
that?

SHRI B. V. ABDULLA KOYA:
Nothing less than a judicial inquiry will
satisfy us.

DR. K. MATHEW KURIAN: We
want a judicial inquiry. Do not go by the
reports of the police officials
(Interruptions).

SHRI MONORANIJAN ROY: Sir, let
him say, "Yes" or "No".

MR. DEPUTY CHAIRMAN: Mr.
Roy, please take your seat. The Minister
will say what he wants to say.

SHRI OM MEHTA: Sir, there are two
or three relevant questions which have
been raised by Shri Koya. He asked how
many police people were injured and
how many of them received bullet
injuries. The total police injuries in tb.e
area were 96 and the injured were 66 on
2nd February, 2 on 7th February and 28
on the 14th February.

SHRI B. V. ABDULLA KOYA: By
stone-throwing?

SHRI OM MEHTA: Out of these
people, 18 were seriously injured and one
of them was injured by a bullet and it
was from a . 12-bore gun which is never
used by the police. It is a . 12-bore one
which is not used by the

police......... (Interruptions). Sir, we
do not want to take any revenge
against any innocent people. We

would like" to assure again that Mrs.
Indira Gandhi's Government is the
greatest prote<rtor of the minorities
which safeguards the interests of the
minorities ___ (Interruptions).

DR. K. MATHEW KURIAN: It is the
joke of 1975. 1 think it is the greatest
joke of 1976.
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MR. DEPUTY CHAIRMAN: Dr. Kurian,
if it is a joke, you don't have to shout about it.

. DR. K. MATHEW KURIAN: It is not only
a joke, but it is also a cruel joke.

MR. DEPUTY CHAIRMAN: You don't
shout about it. If it is a joke, you enjoy the
joke.

SHRI OM MEHTA: Sir, if we try to protect
the people against arson an<3. loot, even then
we are blamed and if we don't protect them
then also we are blamed.

SHRI HAMID ALI SCHAMNAD: Our
only plea is for the appointment of a judicial
committee for inquiry. We will be satisfied
with that. Let there be a judicial inquiry into
tha incidents.

DR. K. MATHEW KURIAN: At least for
the sake of the stability of the Kerala
Government have a judicial inquiry.

SHRI OM MEHTA: Sir, I will request Dr.
Kurian again not to politicize the issue. He
has been trying again to do that with the
friends of the Muslim League.

SHRI B. V. ABDULLA KOYA: When he
refers to the Kerala coalition, I happen to be a
party to that and; therefore, when h, tfcrow«
you a challenge, there is trouble.

SHRI OM MEHTA: Sir, about the
inquiry.....

SHRI RABI RAY: Mr. Koya, are you then
going to quit the coalition?

SHRI OM MEHTA: Sir, about the inquiry
I have already *aid.

SHRI MONORANJAN ROY: Sir, judicial
inquiry must be there.

MR. DEPUTY CHAIRMAN: Mr.
Roy, let the Minister speak. If you
people do not want to hear hba, I
will  wind up the Calling-Attention
debate. '
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SHRI OM MEHTA: Sir, the area is under
curfew now. Some people have been injured
and they are in the hospitals and we are trying
to see that normalcy is restored in that area. If
immediately an inquiry is ordered, again they
will lose their patience... (Interruptions) .. But
we are watching the situation, Sir, and we will
also consult the honourable Members as to
what is to he done in future.

Sir, he also mentioned about the release of
those who have been arrest*. ed. Sir, we
would again like to say that we have no
grudge against those people who are innocent.
As soon as normalcy is restored there and if
we find that there are some people who have
been unwittingly arrested in the crowd, we
will certainly release them.

PROF. RASHEEDUDDIN KHAN
(Nominated); Sir, the recent happenings in the
Jama Masjid area constitute a serious issue
which should neither allow the Government to
come out with facile and complacent
statements as if nothing extraordinary
happened there nor give an opportunity to the
Opposition parties to fish in troubled waters.
The fact of the matter is that all of us remain
unconvinced about the way the statement has
been made. I say this because the happenings
there should neither be given a communal
twist nor should they be politicized. But
having said that, I would also add that it
should not be under-estimated either.

Three aspects of the problem are involved.
First ip the problem of the role and worl% of
the Wakf Board. Second is the question of
accession to the Tmamat' of Jama Masjid.
Third is the problem of the role and res-
ponsibility of the police and those in charge
of the problems of peace and security of the
people.

Sir, how do we link up the work of the
Wakf Board with Tmamat'? A« far as I
am«*:oncerned, it is not very clear. Let me
start with the question of Tmamat'. This is for
the first time after independence that the
question «f Tmamat' to Jama Masjid has
arisen,
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Jbecause the old Tmam' wag there when India
became free and th, question has arisen now. It
is also a fact, as Dr. Z. A. Ahmed mentioned,
that in *Darul-Salaam sometimes the right of
heredity is also maintained. But it is also an
important factor that on the question of
'Imamat' the 'I[jtama of Ulema' is called for.
While speaking of the 'I[jtama of Ulema' it is
also understood that unless you have the
"whole situation of 'Darul-Salaam', probably
the question of 'Imamat' does not arise.
Therefore, I would appeal that in view of the
fact that Abdulla Bukhari hag been released
and also that Mr. Qureshi has offered to arbi-
trate, the whole question has to be examined
not only from the angle of accession but what
is the consensus

My submission, without looking mwise after
the event, is that the problem has not been
solved in the manner in which it should have
been solved years back in 1973, in July 1973,
when 'Dastar Bandi' took place. I would also
suggest that in a framework of free expression
people sometimes use abusive expressions. If
the 'Tmam' of Jama Masjid has allowed
feimself to speak in the manner which is not
expected of 'Imam', that i* another matter
altogether. But th« mquestion of succession
should not be twought in.

Sir, the working of the Wakf Board, if I
may say with due respect, is far from
satisfactory. According to a conservative
estimate about Rs. 4000 crores is locked in
Wakfs in India. This is based on conservative
estimates. I would suggest that the whole
working of the Wakf Board be modernized
also. The working of the Wakf Board is the
working of an autonomous institution. I think
that persons who are part of the ruling party
must take a concerted action.

Lastly, I will say that the police has
exceeded its limit while handling the whole
situation. Whenever the question of peace
arises, the police usually exceeds th, limit.
Half of what my friend, Dr. Mathew Kurian,
has stated is right If one ei the accusa-
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tions made by the Opposition Parties is right,
it is , matter for concern. This aspect has to be
investigated. What has actually happened in
Jama Masjid, as far as I think, is not between
on, community and another community. It
was excessive mishandling of the situation by
the police, out of fear, out of apprehension. I
would request Mr. O, Mehta to understand
the problems of the Muslims also. In a
predominantly Muslim area, , little more
imagination is called for. I would entirely
agree with the proposal made by almost every
member from the Opposition that a judicial
inquiry is called for. Why should there  be
any hesitation on this

account? ------- (Interruptions).

SHRI HAMID ALI SCHAMNAD:
Unanimous view.

PROF. RASHEEDUDDIN KHAN: The
question of the loss of life and property is also
to be investigated. Destruction hag taken place
on a large scale. I would also suggest that
apart from an amicable settlement of the
question of 'Imamat', you should also consider
ways and means of including Muslims in the
Delhi Police. One way in which the problem
of West Bengal was solved by Mr. Siddharta
Shankar Ray was a big inclusion of the
Muslims in the Police. Sir, I think if we have a
balanced police force it will certainly
contribute to harmony. Therefore, I will end
up by saying let not tlhe Minister of Home
Affairs be composed. When the cir-i
aumstances are out of all proportion, it is good
to be somewhat agitated. I would like Mr. Om
Mehta to be somewhat agitated.

SHRI OM MEHTA: I assure my friend that
I am equally agitated because I know that
when this law and order problem comes up,
some innocent people are hurt. We are trying
that these things are not repeated in Delhi
which is a congested city. He has rightly said
about the Delhi police. We are trying to raise
the percentage of Muslims in Delhi police.
We have given special instructions to Delhi
police to recruit more and mora Mualima
in Delhi police.
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[Shri Om Mehta] The other points he
has raised are mostly about Imamat and
WaM-and it is for them to clarify their
position. I have nothing to say about it.

S URAEN . ATNA, § A
g & wams wa (e s
fags 4% %5 sTAEGW 3%, 90
Fowe 1 A e wiis § O,
g fagee 7 fqain | #dr @17 51 &
TgET  FAT FL

A wizwi Wz WRG-EAg #
16 G §1 =91 @7 9% F e #{i7
& gfew {39 A A
T WELATA 3 FA Ay Afaw @y wowr
& 7 wd sy 7g & fe gfem |
wifow w@ ) I ;WK qG WL
T |

st @A Ao ;WA & 77

& Twanmaw ;. ea 9 fre s
|

@ A & ag Fg TR g
fe &Y. @edt & I H wAEEE @
¥ s dgar § ot S@rEr GwE 4,
S T AT 791 agr Faw fpar snar 5
I 9T H @A g9 e W 0 )
# agi arar § WY a@h T FT G SATHIN
w8, g ardra @1 | & ga2 srdwai
#1 eafrr se& awr wfem @ gfsw
srafar  # gEer A AHFTH g

F a6 TamF fame

wRr-Afeds & a% GEE T
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W5 ArrE w1 THE qE |
FA AT | FAL T4T A 4 FAE AT A2
o1& frme & frg 1 @@l 97 o
wiEgd 3§ I AW E | TH
i@ 5 ardg F A T H FEAZ T
I FTE A W AT GgT F
o= faarT QT 9T W 97 wedr wiEh
q A | gw W A mEdr g7 a9
TR HEAT F AEL T F g2 w9
70, AF WA AEA TFT AW | FAH
HETZ & B TLATAT 9 TAT THAT
1 O FEr mET qeE § 1 S
wiEe # g eier q wwu & fead
ZArE FiT ¥ 339 fzArT & 0w A
Tz WA 1 AW §7 7E, a7 96rd
Z | AW WET & 7.3 TAHT T Wl
w1 A & 5 arfa F Agh 9§ a9
dt  gEw IARE o Ad FT R
q, %01 P oY A w9 A Ay
g ATIHT TFET @ AICAT AL FHATLY
75 § T &Y T & TH diEeE 6T
gfaa 2w § |

st wfess § St w27 2 999 fan
TAALE W § | 77 3y gfee et
TR F At A @ g &
qeqi wiga g 5 ofem st S
& e "Ew< wEfer 83, @ 4m
i a1 7z Al F wemEr 97w &
HATFATE dAT g g faeed & faegan
A feeelt & gawmet &t et o
AW WEaT T L W TR qTH-
ofer G & 1, 90 sifw 5@ F
AT TH ATHA F1 aveaErfaE
TE T P we forg & e fewelt &
waerAAT g fgegH, Al Y gares-
aE &g

A, T AR WY PR INT
T3 % % aga sfafesa afem o
off WAZ WIEF | gEA AT W Jgar =y
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Ferer fFan, afe 3 w0 e |
arz ga+ aran {5 faeeft F feedt s
mea & faam smq 1 M 3w fw oA
grarit w1 =afos #9% 77 e G
73, va, A & mod A a@
AT AET U | AT WA g qrEg o
qEL 7z A1 Fer wr fmoate ogam
T &, gafee o are i 97 faamr &
gafaw 1wy 3w e oa
F gy foeE fear wm g1 39
oA i faa 7

i AETATT gV A UFE Al I
T A AT T Y )

ot ayFarTme o F T HEE 4
Aoy # a7 A & A g
fm. ... ( Unterruptions) 2fay #@=
arz | At |
MR. DEPUTY CHAIRMAN: Mr.
Yunus Saleem, you spoke for fifteen

minutes and you should have no cause
for complaint.

SHRI MOHAMMAD  YUNUS
SALEEM: The way that he is relating a
story, an absolutely irrelevant story, he is
wasting the time.

o vy e, ¥ 0y fFaem
FAT ArEa g B oF S q oA aueR
qea & St ggd gATd vl § &, afe
oq FWH W I T E |

ol AgFAT AW  H{WEH AR
afm

ol vEArcgn w4 o &g
g, g faw &1 e wees & § )
ot uaTs wgww I fad Wi 9=
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AT WEAT IA9 faw qwA § A v
w7 R omrme g @ faw
"FAT 27 gH IA4 gAfqw @ A
T & FF g0 w7 7 fAaE 7
T 3 F AL AL F AW &, I
Tg AT wgr el

SHRI B. V. ABDULLA KOYA: Not
only you but even Mr. Ibrahim Sulai-
man Sait, President of the Muslim
League, could not see him.

o URATRW : Fg o T4
A, § a3 Faar " § F frws
ar # v & fm @ & e g 2
FART OF  qLET AATAT @M B A
e F arg Fam A § fF
U TH AEA F AT dEer AET
g mmaw it gzd fex afzm 7 &
at 7 a7 AT ¢ F ogw awe ¥
AEl §OFE A w@EE A AT
|fgn | A 5 WEaT a7 A aag
fr 731 3w s A ag g few @
2 5 ags a1 51 god fAgewr @
@ A | e & g8 gt 71 A
@ § ! & gl g g 5 afres
Fwamfa faandr agr faawm & s
qaT & 97 9% WAl W@ A I 92
ahEd § ow=e fmar qfew e
418 FT QaE @ 91 99 @ gHA T
1Z @R e 39 412 B a7 #
ofsw 77 @ 8 afF sa&m @ &
sl qEt A ™ F¢ )

& mfad am gz &t @E | W\
A AR fWTT @ SWEr fEmm A
TUE AR TE 1 Wi TH A a9
e F dwy wENfae Fifaq &
FaT AR qvarE T@ q ?
SHRI MOHAMMAD YUNUS
SALEEM: Sir, on , point of order. Sir it
is absolutely incorrect to state that Mir

Mushtaqg Ahmed was not » member of
the Wakf Board.
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MR. DEPUTY CHAIRMAN: But,
that is not a point of order.

SHRI MOHAMMAD YUNUS

SALEEM: It is an incorrect statement of

facts.

o) TRATg ¢ AT EEr ¥
fegdt v 3% @ agi W W9z
WA A w2 E T 7
RaZe) NG 1 ZHAT 77 o7 T8
7 wafew qeFl § Wi w4 § gEert
F1 AArEAT A-gfeaa o TAT ST
afesz #r @@ Ko @ 7 OwET @ )
FaT TIEArE # o6 ag wd0 forer war oy
fFamifmaasmw@E? =
Gfuet =i 97w aew ¥ R
Gepore ammat agi fwar v o o< fear
ar fr far s afias da3 wegeem
AM@ETO F OEET 2 7 WK W
feat av w17 fawaa #1 v 7 aq@
g ar e faedt & ot $ww AR
Hegea arard sfoen @@ § fF oW
&7 7 W% &1 ™ 47 76 gur ?

HEIEH, 2 WAL W AFAF ATE-
TAIS @ qTET A9 EHA 7 ) TAH qQ
aiforr g6t § fr gt gww 0w &
gevan s | farer sl F1 oA R
W T% § 9 Wy A, W15
E H WA &1 qGT AT wgEAr
arm B & ae ot 9 a1 oo ow
HIEF AAT H AFT LW FT 7= 707 &
Ui FT T T | T ¥ 7 4 5 Aqe-
WA AR NTM Wl § 99T 6 9 97,
%g HHWHI FT W £, MW FT &
At g, e aue o g5 At
g, zafag St o aT & wa wE
T T W 2 A AT 3 | v
7 2 ag grEene fRm o 99
QETH HAT FT AT T TET 4T W AW
ZHTH ATEA 7 HoF F1 FAleqa ®1 Saw
& A v g% fEar & gy '
HTTT AEEAT UFEH T GT W T—HF T
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MR. DEPUTY CHAIRMAN:  You
will have to wind up now.

S VIRATORY G GIBT ALUFT
0 F | e, # gu7 9a Y A T
FEAT | < o fag (Fda ) /e At
F WATA 5676, 2 WAF, 1973 § WH-
A e Aeq F AT 91 i dema
FF A1 FT 9 W 62 AL 833 Fo
] 32 &1 d9a /7 gfenm & agx
fazey & Sfea Jome 4% § qaEen
7T | ag § wawt IEEIw T @
g W€ A9 A% KT OATS ATHEAT WTH
sfaw qrEt uqw 1o ¥ wfw e
FT FAT ATEATR | AT, FE 9,000
%e FEI 10,000 ¥o THT § ITT AT
& 1 &1 ¥ 9T ag HAT e §, A
gt arira fret ¥ W €, TR uE
wfemenr g @ 1 sftw W
AT WO § "W gL FAC A
oy #fe )

MR. DEPUTY CHAIRMAN: Now I

have called him. You have been taking
minute after minute.

ot TwAREw - # ww fmz ®
OO FEATE | AT OF wATH § WK
sfY W19 WgAT 97 AIA F wEATAA
aem 9w ¥ fx owa g@ safefuae
TR A TR WO w5 g |
fom fo & wifem T #1 sitfaae it
51 T e wfezw g faar o,
aw fer & g syfefoaw 7t wiw 3@
wAd § | wafey & sy § v waw
# forere fadt 29 % & € o aaRrdy
99 FHIT 2, T G999 741§ § 050
sETT Ot §1 oW 7 A9 T
qre ®iT ¥ uw §udrg §NE 9w
s |
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ol Wiy Agal : OWATTEY WY
AR A rrfrew gy
& ag agamar svgan § e ww o e
&1 grevETfas qE0 e agy &
FHAT TG AT ATES § W A W
| # =T W f

(Interruptions)

o TIRATUGY : IanT Wee fpmr
| & ww T w7

ﬁ‘hﬂw IR A5 0 GTetiTe
¥ AT 147, 148, 149, 324, 354,
432, 437, 91T 442 F gt firemme
T T

off URATUE : AW, TET
ATE WTR AET § & 9@ IR S
# faer & faw svems 41 o, o q@
ferdt sfavme 7 e A = F gofes- ¥
F war i i 3 s & e firewn
# mafau zw st faea & swoa
T T awa § 9@ % g fawm s
LA T ALY | AT W g
# i Fgar o ¥ 991 WK IR BE

! wiw wgat & A1 wy ar fw
F AT & wewig arg i feEa fer oy,
gifcsast @ & wmrEe dro o
F wm (mwTe oo
gz @ @@ ww f5 «fem
¥ AT gA ¥ oA 39 T, oW g
q ag FEAT A § 5 A am g
20 4, WY ST oY 30 4, 7 AN dez
#a & fou afe & s 99 70 7
fowat aorg & gT & "= 9T 9 )

st VMA@ 47 7 al TETT
Fedr &, wfew fre agf 9T @ 9
fm aeg & w2 ) gfsw 7 &1 &0
#1 afesra F weaw o & 7@ faar W)
ST #ET S AT I gV AIE AT g
s T Torg 7 A F e 7@ T AR
T a1
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o Ww Agar : & ay @ ArHar
g fe &t & fifF@ 97 wawe g7
W IR A7 FAT T Y R A A
Thfezadr qeaT i 0 | & g9 A
1 T AT § 5 afere e afer
¥ W27 AT =TT Ry A 7 A
qIL AT |

W EA g : AT FIAFH AT H
TS |

Sl W\ wEar ;. WY fEw oA
%1 7

o[ AT : AW § a7 fraea
Foar wrgar g foaer snit &1 e
7T & A% FHC H FUC AT T FHT
gAg @ @it &

MR. DEPUTY CHAIRMAN: I won't
allow you to have a running dialogue
with the Minister. You have asked lor
certain clarifications and he is replying to
them.

s sw At : T A A A
T @ § Ww & gEwr g
faar | #fFw & 7 F@em T ST
g frgw wwmw & faars 4 § 91
g T EE § faars ¥
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(Interruptions)
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(Interruptions)

jLalit Narain Mishra is the man who has
gone

= vt Rgat : Afaa aroger for
% faems o8 gag & ww A% FEA

-2 |

] URART@Y ;. § AGET F
faar® it Fgar § o Iaw a7 W
Feal § & afea man, wa ag qaer o
100 A

At St REavl: WT T 90 A &
faens wewmfeas o1 @ & &9
fret s & go w7 faur o gaE
forewerdy g aT gt 7

Al TR ¢ GO HE wiOT
qrEf g ¥ |

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain you should be prepared to
listen to him. Now, there are three more
names, but we have taken quite some
time and I am not going to be as liberal
as I hav, been, but I will permit them of
course; I will give them two minutes
each.

SHRI M. KADERSHAH (Tamil
Nadu) Mr. Deputy Chairman, Sir, the
dispute between the Imam and the Delhi
Wakf Board could have been avoided by
settling the issue of the Imamat well in
time and by following the accepted
principle of the hereditary succession to
the Imam-hood and the charges, if any,
against the Naib Imam could have been
disposed of this way or that way through
the accepted channels of inquiry and
decision. The subsequent riots on the
issue and the loss of 12 human lives does
not speak well with the Delhi
Administration and the Delhi Wakf
Board. This is becoming a common
feature that on very flimsy and minor
issue the lives of human beings are lost
and Government do not sincerely try to
curb this tendency on the part of local
and district officials in charge of
maintenance of public security.
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The Government while taking the issue
to its courts has denegrated itself from th,
federal Government to a level of a local-
self Government. The autonomous
character of the Delhi Wakf Board and
the Jama Masj id Management has been
tampered with and it does not speak well
that such minor matters of local character
should be handled by the top politicians
of the ruling party at the Centre. The
autonomy is an eyewash with the
Government in Delhi and th, dictatorical
tendencies On th part of Congress leaders
are fast increasing. I would appeal to the
Prime Minister to put a check on euch
rising tendency.

* In case the Government felt that the
functioning of the Delhi Wakf Board was
not up to the mark and the Board was not
able to solve the issues of the Jama Mas j
id, proper steps for reconstituting the
Board could have been taken instead of
keeping the dispute pending till it took
the ugly turn. The Muslim population
was not even aware of the dispute till
February 2 when the riots broke out and
the Naib Imam was arrested. The Wakf
Board slhould have taken apropriate steps
to inform the Muslim population about
the so-. called allegations against the
Naib Imam and its decision not to allow
him succeed his father.

I would like to know whether the
crimes alleged to have been committed
by the Imam attracted the provisions of
MISA. Is it a fact that the Imam used to
deliver anti-Congress and pro-Jaya
Prakash Narayan speeches inside Jama
Masjid? 1T would also like to know
whether the W** Board has powers to
nominate successor to Imam. In this
connection I want to know whether the
Imamat of Jama Masjid has been
recognised by the Wakf Board, or by any
other convention, as being hereditary.

I would also like to know whether it is
advisable for the Government to permit
Mr. Qureshi, Minister of State for
Railways, to mediate in the dispute
between the Imam and the Wakf



.189 Calling Attention

330ard, of which another Minister of the
Central- Government™ Mr. Shah Jfawaz Khan,
is the Chairman.

Again, along with my colleagues, I would
appeal for a impartial judicial inquiry.

SHRI OM MEHTA: Sir, he has given.

' SHRI VEERENDER PATIL (Karna-taka):
Sir, while replying, I want him to clarify one
point. It hag been repeatedly said from this
side that when the Imam was arrested under
the provisions of the Indian Penal (Code, why
was he detained under MISA subsequently?
Because they have given solemn assurance to
this House and also the other House that the
MISA is going to he used only against
smugglers, blackmarketeers and anti-social
elements. Let him clarify this.

MR. DEPUTY CHAIRMAN: [ want

. you to reply to Mr. Kadershah first,

and then ,if you want you can reply

to the other thing because, otherwise,

it is very difficult. The Member is
+on this legs to a«k questions.

SHRI VEERENDRA "PATIL: Let him
clarify this.

SHRI OM MEHTA: Sir, I have already
replied to all.the points raised by my
honourable friend, and he has given some
suggestions also. But I will inform him that it
was not that h, (the Imam) was delivering
anti-Indira, or anti-Government speeches.
There was a dispute between the Wakf Board
and the Naib
Imam. He has

(Interruptions)

MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, I have told you just now that he
will reply to Mr. Kadershah.

SHRI OM MEHTA: If Shri Kadershah
allows me, 1 will read from another
editorial of "Malk-o-Millat" swhose Editor is
a Muslim.

sil TT AT 1 GIEeE OTF 527 |

AN ST AT qFA § A7 ITT ¥y
JTE A TR AT ¥ OB g At
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MR. DEPUTY CHAIRMAN: Mr.
Rajnarain, I know what I ;,m doing and I am
very fair in this. You need not draw my
attention to this.

SHRI OM MEHTA: I am not reading the
full text of the editorial. I read only a few
lines:

"That so-called Imam Saheb of Jama
Masjid has again started his disruptive
activities after a lull of few months. It is
known that in the past, selfish elements
have always tried to exploit innocent
Muslims for their personal ends. Imam
Saheb is also at the same game now and in
the name of repression of Muslims, he
wants t0 instigate them. The task before the
Muslims is to act with wisdom and care.
They should not allow misuse of the slogan
Allah-hoo-Akbar in the manner of Muslim
League before Independence resulting i, the
Muslims being left in the lurch.”

So, Sir, it was not that he was delivering anti-
Government or anti-Indira speeches. All sorts
of speeches he was delivering from the portals
of the Jama Masjid. And I will again say that
he was arrested under the Sections of the
Indian Penal Code. Subsequently we thought
that his return to the place may result in a
great disorder. When some representatives of
the people came to me and said that ori Friday,
the 7th, there should not he any curfew at the
time of Namaz, I requested the Delhi
authorities not to have any curfew at that time.
And what happened? When we were having
the meeting of the Consultative Committee—
Mr. Rajnarain was there— at that time the
news came that again a crowd has gathered
and attacked the police. Two policemen were
injured but for the incidents on the 2nd ol
February, for the incidents of 7th of February
and for the incidents of 14tlh of February,
people have praised the police for the
patience and forbear-
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[Shri Om Mehta].

aace with which they acted on those
occasions when police people wer«
injured. It was not only two police people
who were injured; there were many more
who were injured. About 28 were injured
and still the police did not use any Are
arms and all the national dailies which are
coming from Delhi have praised the
patience with which they acted.

oft Tt Aoy : HAA ZAET ATE
a2t far mar fo are & @ ¥ oA
w@r !
MR. DEPUTY CHAIRMAN: Mr. K.
ChandraSekharan.

SHRI K. CHANRASEKHARAN
(Kerala): Mr. Deputy Chairman, Sir, I
shall confine myself to 'just three points
and leave the matter. Sir, it was very
amusing, if I may say so, to hear the hon.
Minister's speech that Government have
got nothing to do with the dispute and that
in the matter of arbitration. Government
have absolutely no hand in the matter. It
is impossible to imagine, Sir, that Mr.
Qureshi could have agreed to take up the
arbitration without the consent and
agreement of the Government at the
highest level. May 1 say, Sir, that
Government had foreseen the demands
that are likely to be raised in this
discussion and are trying to stall the
effects of this discussion by nominating
Mr. Qureshi even earlier than these
discussions. A definite modus operandi is
in 'evidence in the whole matter as is
evident by the appointment of the Mathew
Commission before Parliament has begun
its session. Now, Sir, in the case of this
particular grave matter which is to be
discussed here, it already came in the
newspapers that Mr. Qureshi has agreed
to abritrate.

Then, Sir, the other important thing that
I would like to place before the
Government is that probably for the first
time in this country, the Preventive
Detention law has been used against a
religious leader. Sir, the Preventive
Detention law has not been used, if I
know a right, even against

[ RAJYA SABHA ]

to a matter tif 192
urgent public importance

Anand Margis, Anana Marg being
probably very much the scare of the
Governm'ent. But it is moat unfortunate,
Sir, that the Preventive Detention law has
been used against a religious leader of a
minority com-

great massive scale in ™ State of Kerala
where the Jacobite Christians, another
minority, are very much ridden with
disputes, and it would be possible for the
Government to preventively detain them.

The third thing that I suggest is that this
Wakf Board under the chairmanship of
Mr. Shah Nawaz Khan, who behaved aa a
coward at the time of the incident, has
absolutely no reason. or justification to
exist. The sooner thig Wakf Board is
dissolved and a new Wakf Board is
constituted the better it would be for the
Muslims in that area. I would also suggest
that the Wakf laws be properly amended
so that the system of nomination by
which Wakf Boards are constituted is no
longer there.

SHRI OM MEHTA: No new points
have been raised; I have replied to all the
points. About nomination, that is under
the Act—whatever they are doing—and
they are nominating.

SHRI KHURSHED ALAM KHAN
(Delhi); It is very difficulty to say
something in two minutes.

MR. DEPUTY CHAIRMAN: You
have to say because I cannot be giving
more time now. We have taken two
houjrs. This is the maximum time that we
have taken on a Call Attention Motion.

SHRI KHURSHED ALAM KHAN:
The second of February, 1975 was one of
the most dismal days in the lives of about
half a million people of Shajahanabad
after 1857. The whole incident is most
unfortunate, and it is all the more
deplorable that it is being 'exploited by
the various communal parties for their
political enda”
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AN HON. MEMBER:
Congress.

Including the

SHRI KHURSHED ALAM KHAN: Well.
I must say that it is not the Congress but it is
the most communal political parties, and
Congress is not a communal party...
(Interruptions). Why are you getting worked
up? Please listen.

The incident of 2nd February has its origin
in the lack of communication between  the
Imam and the WakfBoard. It must be said
to the credit of the Wakf Board that they
have inherited a rich legacy of difficulties from
the previous Wakf Board appointed by the Jana
Sangh when they were in power in Delhi.
However, there is one thing which is very clear
that in J all these things, the communal
parties have tried to play up the game of
exploiting the sentiments of the Muslims. It is
to the credit of the Muslims that they haVe
seen through their game and have not played
it according to their wishes. There is also an-
other  revealing fact. If somebody looks
into the issue of papers like the Organiser, the
Motherland and the Pratap before the 1st of
February and after the 2nd of February, 1975, it
will be s'een that before the 1st of February the
Imam was described as an evil, and all such
things were said and written about him; but
after the 2nd February the same Imam became a
hero; he was treated as a hero. It appears to me
that there is a great 'element of serecy and
surprise about the fire which was set to about
20 shops in rear of the Mosque and the Jamia
Hotel. It is reported that the mob was led by
one of the ex-municipal counsellors of the party,
which is responsible for creating all the
trouble in the area.

AN HON. MEMBER: It is the Jana Sangh.

SHRI KHURSHED ALAM KHAN: You
have put the word in my mouth. Similarly, the
people from the other side were saying why
they should not go to the mosque. But these
Were the gentlemen who burnt three mosque
in
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the Sadar Bazar area ¢nly in last May Now,
Sir, what is the ailment of the Wakf Board?
This Wakf Board has failed to do its duty.
With due respect to the Chairman of the Wakf
Board, though he is a fair-minded person, I
feel that he has no time. A person of the status
of an Additional Secretary of the Government
cannot find time for such a work. Therefore,
the Wakf Board Chairman should be replaced.
In fact, the Wakf Board should be abolished.
There is need for appointing an Administrator
for the Wakf Board immediately.

Another important thing is that the Wakf
Act itself is outdated and needs
comprehensive amendment which must be
carried out immediately. This is very
important.

As for the Delhi police, recruitment to the
Delhi Police will alone not solve the problem.
I would request the Home Minister that he
should see to it that minority people are
recruited in the Border Security Force and the
Central Reserve Police because they alone are
responsible for maintaining peace and
communal harmony.

SHRI OM MEHTA: Sir, some good
suggestions have been made. We will try to
do whatever is possible.

MR. DEPUTY CHAIRMAN:  Shri
Rajnarain. Special mention.
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